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IN THE CTRAL ADMINISA11VE IIBUNAI 
OJ TTAK B ENCH ; CU TTACK. 

ORIGINAL APPLICAON NO. 301 OF 1993. 

Cuttack, this the 5th day of AUgUSt,1999. 

KRISHNA CHANDRA DAS. 	.... 	 APPLICANT. 

VERSUS. 

UNION OF INDIA & OThERS. 	 RPOND ENIS. 

FOR INSTRUCIONS 

1. Whether it be referred to the reporters or not? Y-e-) 
3. Whether it be circulated to all the Benches othe 

Central Adrniru.strative Tribunal or not? 

t-' -\ 
(G. NARASIMHAM) 
M 1B ER(JUDICIAL) 

kAA THIS MI 
VICE_CHAIA1 	

/ 
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CENTRAL ADMINISTRAVE TRIBUNAL 

CU TTACK BENCH:CUTTACK. 

ORIGINAL APPLICAON NO.301 OF 1993. 

Cuttack, this the 5th day of August,1999, 

RAM; 

THE HONOU RABL E MR. SOMNATh SOM, VI CE-CHAI BMAN 

P4I 

IHE HONaJRABLE G. NARASIMHAM,MBER(JUDICIAL). 

.. 

Krishna Chandra Das, 
S/o.prahallad Das, 
viii. (3abapadar, PS. Balugan, 
At,present ward BOy, 
G. C., C. R. P. ,Hospita1, 
Bhubaneswar, Dis t.Khu rda. 	.... 	Applicant. 

By legal practitioneri Mr.J.M.Mohanty,Advccate. 

-Versus - 

Union of India represented thro.igh 
its Sretary,Home ,New Delhi. 

D.I,G.P tDeputy Inspector General of Police), 

A.D.I.G.P. (idditional Deputy Inspector General 
of police). 

2 I/c,B.Ratam 

(Respondents No.2 to 4 ,Office of the D.I.G.P.,Grap 
Cefltre,C.R.p. 
Dist.KhuxxIa.), 

.. 	Respond en ts. 

By legal practitioner; Mr. S. 3.Jena,Addjtjcnal standing Cotnsel. 

S.. 
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0 RD ER 

MR, S4 NA TH S0MVIC E-CHAI FMAN. 

In this Original Application under sectia 

19 of the Adfl.niStratiVe TrixIna1S Act,1935, applicant 

has pra1 ed for quasLing the order of terniinaticn dated 

26. 5.1993 at Anne-1 re-4. The second prayer is for a 

direction to the Respondents to regularise the services 

of applicant as wardboy. 

Respondents have appeared and filed co1nter. 

we have heard Mr.3.Sarkar,learned cinsel for 

applicant and Mr,S.B.Jena,learned Additional standing 

standing Coinsel appearing for the Respondents and have 

also perused the records. 

ReSpOfldentS,ifl their Ccunter have pointed 

out that applicant was appointed against t canbatised 

post. They have enclosed the advertisement at Arinexure-1 

for the post of wardbc'/GLr1(Follcwer)., wherein under 

the general condition and instruction it has oeen 

menticned that the post is a combatised post.AS the 

applicant was holditg a ccinbatised pcst,under the CRPF 

Hospital, the Trit1nal has no jurisdiction to entertain 

his grievance under section 19 of the Administrative 

TritLlnalS ACt,1985with regard to service conditions of 

members of Armed forces of the unioi.Under section 3 of 

the CRPF ACt,1949,CRFiS an armed force and the present 

applicant being a combatised armed force of the CRPF,is a 

member of the force and therefore,this Tri.y1flal hasno 

jurisdiction to deal with his service grievance. 


